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(2) S. O. 4118 published in Gazette of
India dated the 23rd November, 1968
making certain amendment to Notification
No.S. 0. 1923 published in Gazetie of
India dated the 23rd June, 1962. [Piared
in Library, See No. LT--2612/68.)

NOTIFICATIONS UNDER TARIFF COMMISSION
ACT, REPORT OF TARIFF COMMISSION ON
PHROTECTION - TO DYESTUFF INDUSTRY AND
ANNUAL REPORT OF COFFEE BOARD.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :

1 beg to lay on the Table—

(1) A copy cach of the following papers
under sub-section (2) of section 16
of the Tarif Commission Act,
1951 -

(i) (a) Report (1968) of the Tariff Com-
mission on the continuance of
Protection of the  Aluminium
Industry.

(b) Government Resolution No. 1 (1)-
Tar/68 dated the 7th December 1968
(Hindi and English versions).

(c) A statement showing reasons why
the documents mentioned at (a) and
(b) above could not be laid on the
Table within the period prescribed
in sub-section (2} of section 16 of
the said Act.

(ii) (a) Report (1968) of the Tariff Com-
mission on the continuance of
protection to the Dyestuff Industry.

(b) Government Resolution No. 14 (1)-
Tar/68, dated the 7th December, 1968
(Hindi and English versions).

(¢) Notification No. 14 (1)-Tar/68-1
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions), issued under sub-
section (1) of section 4 of the said
Acl.

(d) Notification No. 14 (1)-Tar/68-11
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions, issued under sub-
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::.Iinn (1) of section 3A of the said

.

(¢) Notification No. 14 (1)-Tar/68-111
published in Gazette of India dated
the 7th December, 1968 (Hindi and
Enghsh versions), issued under sub-
section (1) of section 3A of the said
Act.

(f) Notification No. 14 (1)-Tar/é8-1V
published in Garetie of India dated
the Tth December, 1968 (Hindi and
English versions), issued undef srub-
section (1) of section 3A of the said
Act,

(g) A statement showing reasons why
the documents mentioned at (a) to
(f) above could not be laid on the
Table within the period prescribed in
sub-section (2) of section 16 of the
said Act. [Placed in Library, See
No. LT--2613/48.]

(2) A copy of the Annual Report of the
Coffee Board for the year 1967-68.
[Placed im Library, See MNo. LT---
2614/68.]

DR. KARNI SINGH (Bikaner) : Sir, 1
would like to bring before the House, a
very important matter...

MR SPEAKER : Isitin relation 10 the
Paper Laid on the Table ?

DR. KARNI SINGH : About my Cal-
ling Altention.

MR. SPEAKER : Then I would not
allow it.

DR. KARNI SINGH : I think you
cannot muzzle a Member of Parliament
from ventilating public grievances. You had
requested us that we should see you about
these matters. 50 people have died...

MR. SPEAKER : Nothing will be taken
down. '

DR. KARNI SINGH : **

**Not recorded
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SHRI SRINIBAS MISRA (Cuttack) :
Sir, regarding item 5 (1) (a) which was
just now laid on the Table of the House,
I want to say this. I had occasion to
draw the attention of the House to the
negligence by the Ministry In laying papers
on the Table of the House. Years have
passed. Here, ia this case, it is an
important matter, and the statute itself
lays down a certain period of limitation.
But this is being laid beyond that period
of limitation. Some cock-and-bull story
is given to show why delay has been
caused. Thisis about the report of the
-Tariff Commission on the continuance of
protection of the aluminium industry. In
the meantime, protection is already given.
If this delay is caused, then why was it
laid down in the statute that it should bé
laid on the Table of the House so that the
House may give its opinion 7

SHRI MOHD. SHAFI QURESHI :
The report of the Tariff Commission
pertains to 1968; and the reasons for the
delay are self-explanatory.

12.09 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following messages received from the
Secrelary of Rajya Sabha :

(i) *Inaccordance with the provisions

© - of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitling
held on the 5th December, 1968,
agreed without any amendment to
the Banking Laws (Amendment)
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on
the 6th August, 1968."

(ii) *“In accordance with the provisions
of the rule 127 of Rules of the Procc-
dure and Conduct of Businessin the
Rajya Sabha, | am directed 10
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 5th December, 1968, agreed
without any amendment to the
Madras State (Alteration of Name)
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on
the 22nd November, 1968."

DECEMBER 10, 1968
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UNION TERRITORIES (SEPARATION
OF JUDICIAL AND EXECUTIVE
FUNCTIONS) BILL

(i) Report of Joint Committee

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : I beg to present the Report of
the Joint Committee on the Bill to provide
for the separation of judicial and
executive functions in Union territories.

(il) Evidence

SHRI VIKRAM CHAND MAHAJAN :
I beg to lay on the Table a copv of the
evidence given before the Joint Committee
on the Bill Lo provide for the scparation of
judicial and executive functions in Union
territories.

12.10 hrs.

STATEMENT RE. RECENT INCIDENTS
IN BANARAS HINDU UNIVERSITY

MR. SPEAKER : Dr, Triguna Sen.
SOME HON MEMBRSS ROSE-——

=T ofy vg (3{Y) : deqer ",
e faafes & q& 7z fAagq s &
feen sidgg al & 8 @@
w90 F Aifedy fo¥ ¥ f5 Farw
gfrafaet & a€t mgar 95 @ &
e famfaasg &1 Srest =%
W § e wewr agl agar 4 @
afiwer gf e §Y orgt ot a1 oF-ay
s foer orar & 9@ gfew dizdt &
WAEH g 9T F asaE) A}
sregacar ¥ feufa a5 @ & ok &
agm g frIaar & gw =wi
IS TEA K1 gHAAT &Y (74 |

Ty agw wgegd wEwr & ark
FEH @ F AN & W/ 9w gy
T AT AT ...

SHRI S. M. BANERIEE (Kanpur) :
On a point of order, Sir; this statement is
being made by the Minister under rule 372,
under which no question can be asked.



